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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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A ~
It ds supmi tted by learned

-

counsel for the petiticner that the orig;;nal
Application has pecome infructuous and in view,_'
of this he does not want to pursue this OA.In:: the
OA he has challenged the selection of EDBPM gu;ing
the put off duty vacancy but during the pendency
of this oA, the original incumbent who was placed
under put off duty had already come back to the
post,Inview of this, the OA has Decome infmcﬁdms.
we have heard My, P,K,Padhi,learned
counsel for the applicant and Mr,A.K.Bose,learned

senior Standing Counsel appearing for the Respondents,

In view of the submissions made by learned cainsel

of both sides, the 0A is disposed of for having

infrucbious,No costs, S//
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